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la- 01] ubZ fnYyh] lkseokj] iQjojh 25] 2019@iQkYxqu  6] 1940 
No.  01] NEW DELHI, MONDAY,  FEBRUARY  25,  2019/ PHALGUNA  6,  1940 र�ा म�ंालयर�ा म�ंालयर�ा म�ंालयर�ा म�ंालय    ((((र�ा िवभागर�ा िवभागर�ा िवभागर�ा िवभाग) अिधसूचना अिधसूचना अिधसूचना अिधसूचना     नई �द�ली, 25 फरवरी,  2019 का.िन.आ.का.िन.आ.का.िन.आ.का.िन.आ.    01010101(अ)(अ)(अ)(अ)....————रा�पित, संिवधान के अनु�छेद 309 के परंतुक �ारा �द� शि�य� का �योग करते �ए सेना अफसर� के वतेन िनयम�, 2017 म! संशोधन करने के िलए िन#िलिखत िनयम बनाते ह', अथा)त्   :- 1. संि*+ नाम और �ार,भ – (1) इन िनयम� को सेना अफसर वतेन (संशोधन) िनयमावली, 2019 कहा जाएगा । (2) ये िनयम 1 जनवरी, 2016 से लाग ूमाने जाएंगे । 2. सेना अफसर वेतन िनयमावली, 2017 म!, िनयम 12 के खंड (ii) म! श/द ''उनका मूल वेतन और उ� �ैि3टस बंदी भ�ा का योग” के 6थान पर श/द ''उनका �िै3टस बंदी भ�ा सिहत मूल वेतन और िमिल8ी सेवा वेतन का योग'' माना जाएगा ।  [सं. 1(8)/2016-र
ा (वेतन/सेवाएं) खंड-II-1]  एम. सु�बारायन, संयु� सिचव 	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन :::: सातव� के��ीय वेतन आयोग को 1 जनवरी, 2016 से लागू �कया गया है । इसके तहत भारत संघ के र
ा का&म(क 1 जनवरी, 2016 स ेसातव� के��ीय वेतन आयोग के अनुसार वेतन सशंोधन के िलए पा. है । तदनुसार, इन िनयम/ को 1 जनवरी, 2016 से पूव(0ापी 1भाव से लागू �कया गया ह ै। एतद  ्2ारा यह 1मािणत �कया जाता ह ै�क इन िनयम/ को पूव(0ापी 1भाव से लागू �कए जाने से �कसी पर कोई 1ितकूल 1भाव नह5 पड़गेा । 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 4]  �ट�पण�ट�पण�ट�पण�ट�पण    ::::    सेना अफसर वेतन िनयमावली, 2017 को भारत के राजप., असाधारण,   भाग-II, खंड-4 म� अिधसूचना सं7या का.िन.आ.12(अ), �दनाकं 03 मई, 2017 के अ�तग(त 1कािशत �कया गया ह ै।  
MINISTRY OF DEFENCE 

(Department of Defence) 

NOTIFICATION 

New Delhi, the 25th February, 2019 

S.R.O. 01(E).— In exercise of the powers conferred by the proviso to article 309 of the Constitution, the 

President hereby makes the following rules to amend the Army Officers Pay Rules, 2017, namely: - 

1. Short title and commencement. - (1) These rules may be called Army Officers Pay (Amendment) Rules, 2019. 

 (2) They shall be deemed to have come into force on the 1
st
 day of January, 2016. 

2. In the Army Officers Pay Rules, 2017, in rule 12, in clause (ii), for the words “their basic pay plus Non 

Practicing Allowance shall not exceed the average of basic pay”, the words “their basic pay plus Non Practicing 

Allowance and Military Service Pay shall not exceed the average of basic pay” shall be substituted. 

[No. 1(8)/2016-D (Pay/Services) Part-II-1] 

M. SUBBARAYAN,  Jt. Secy. 

 

Explanatory Memorandum : The Seventh Central Pay Commission has been implemented with effect from 

the 1
st
day of January, 2016. Likewise, the Defence Personnel of the Union of India are eligible for Seventh Central Pay 

revision with effect from the 1st day of January, 2016. Accordingly, these Rules have been given retrospective effect with 

effect from the 1
st
 day of January, 2016. It is hereby, certified that by giving retrospective to these rules no one will be 

adversely affected. 

Note:  The Army Officers Pay Rules, 2017 were published in the Gazetteof India, Extraordinary, Part II, Section 4 vide 

notification number S.R.O. 12(E), dated the 3rd May, 2017. 

 अिधसूचना अिधसूचना अिधसूचना अिधसूचना     नई �द�ली, 25 फरवरी,  2019 का.िन.आ.का.िन.आ.का.िन.आ.का.िन.आ.    00002222(अ)(अ)(अ)(अ)....————रा8पित, संिवधान के अनु9छेद 309 के परंतुक 2ारा 1द; शि�य/ का 1योग करते <ए वायुसेना अफसर/ के वेतन िनयम/, 2017 म� संशोधन करने के िलए िन>िलिखत िनयम बनाते ह@, अथा(त्   :- 1. संि�� संि�� संि�� संि�� नानानानाम म म म और और और और �ार�भ�ार�भ�ार�भ�ार�भ– (1) इन िनयम/ को वायुसेना अफसर वेतन (संशोधन) िनयमावली, 2019 कहा जाएगा ।       (2) ये िनयम 1 जनवरी, 2016 से लागू माने जाएंगे । 2. वायुसेना अफसर वेतन िनयमावली, 2017 िनयम 12, खंड (ii) म� श�द ''उनका मूल वेतन और उ� 0वसाय िनषेध भ;ा का योग'' के Eथान पर श�द ''उनका 0वसाय िनषेध भ;ा सिहत मूल वेतन और िमिलFी सेवा वेतन का योग'' माना जाएगा। [सं. 1(8)/2016-र
ा (वेतन/सेवाएं) खंड-II-2]  एम. सु�बारायन, संयु� सिचव 	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन    :  सातव� के��ीय वेतन आयोग को 1 जनवरी, 2016 से लागू �कया गया ह ै। इसके तहत भारत संघ के र
ा का&म(क 1 जनवरी, 2016 स ेसातव� के��ीय वेतन आयोग के अनुसार वेतन सशंोधन के िलए पा. है । तदनुसार, इन िनयम/ को 1 जनवरी, 2016 से पूव(0ापी 1भाव से लागू �कया गया ह ै। एतद  ्2ारा यह 1मािणत �कया जाता ह ै�क इन िनयम/ को पूव(0ापी 1भाव से लागू �कए जाने से �कसी पर कोई 1ितकूल 1भाव नह5 पड़गेा ।  



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 3 �ट�पण �ट�पण �ट�पण �ट�पण : : : : वायुसेना अफसर वेतन िनयमावली, 2017 को भारत के राजप., असाधारण, भाग-II, खंड-4 म� अिधसूचना सं7या का.िन.आ. 12(अ), �दनांक 03 मई, 2017 के अंतग(त 1कािशत �कया गया ह ै।  
NOTIFICATION 

New Delhi, the 25th February, 2019 

S.R.O. 02(E).— In exercise of the powers conferred by the proviso to article 309 of the Constitution, the 

President hereby makes the following rules to amend the Air Force Officers Pay Rules, 2017, namely: - 

(a) Short title and commencement. - (1) These rules may be called Air Force Officers Pay (Amendment) Rules, 2019. 

 (2) They shall be deemed to have come into force on the 1
st
 day of January, 2016. 

(b) In the Air Force Officers Pay Rules, 2017, in rule 12, in clause (ii), for the words “their basic pay plus Non Practicing 

Allowance shall not exceed the average of basic pay”, the words “their basic pay plus Non Practicing Allowance and 

Military Service Pay shall not exceed the average of basic pay” shall be substituted. 

 

[No. 1 (8)/2016-D (Pay/Services) Part-II-2] 

M. SUBBARAYAN,  Jt. Secy. 

 

Explanatory Memorandum : The Seventh Central Pay Commission has been implemented with effect from 

the 1stday of January, 2016. Likewise, the Defence Personnel of the Union of India are eligible for Seventh Central Pay 

revision with effect from the 1
st
 day of January, 2016. Accordingly, these Rules have been given retrospective effect with 

effect from the 1
st
 day of January, 2016. It is hereby, certified that by giving retrospective to these rules no one will be 

adversely affected. 

Note: The Air Force Officers Pay Rules, 2017 were published in the Gazetteof India, Extraordinary, Part II, section 4 

vide notification number S.R.O. 13(E), dated the 3
rd

 May, 2017. 

 अिधसूचना अिधसूचना अिधसूचना अिधसूचना     नई �द�ली, 25 फरवरी,  2019 का.िन.आ.का.िन.आ.का.िन.आ.का.िन.आ.    00003333(अ)(अ)(अ)(अ)....————नौसेना अिधिनयम, 1957 (1957 का 62) कG धारा 184 2ारा 1द; शि�य/ का 1योग करते <ए के�� सरकार नौसेना अफसर/ के वेतन िविनयम/, 2017 म� सशंोधन करने के िलए िन>िलिखत िविनयम बनाते ह@,अथा(त:- 1. संि�� संि�� संि�� संि�� नाम नाम नाम नाम और और और और �ार�भ�ार�भ�ार�भ�ार�भ – (1) इन िनयम/ को नौसेना अफसर वेतन (संशोधन) िविनयमन, 2019कहा जाएगा ।      (2) ये िनयम 1 जनवरी, 2016 से लागू माने जाएंगे । 2. (1) िह�दी पाठ मे इसकG आवJयकता नह5 है । (2) नौसनेा अफसर वेतन िविनयमन, 2017, िविनयम 12, खंड (ii) म� श�द ''मूल वेतन+ गैर-0वसाय भ;ा'' के Eथान पर श�द ''मूल वेतन+ गैर-0वसाय भ;ा+िमिलFी सेवा वेतन'' माना जाएगा । [सं. 1(8)/2016-र
ा (वेतन/सेवाएं) खंड-II-3]  एम. सु�बारायन, संयु� सिचव 	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन	ा
या�मक �ापन : सातव� के��ीय वेतन आयोग को 1 जनवरी, 2016 से लागू �कया गया ह ै। इसके तहत भारत संघ के र
ा का&म(क 1 जनवरी, 2016 स ेसातव� के��ीय वेतन आयोग के अनुसार वेतन सशंोधन के िलए पा. है । तदनुसार, इन िनयम/ को 1 जनवरी, 2016 से पूव(0ापी 1भाव से लागू �कया गया ह ै। एतद2ारा यह 1मािणत �कया जाता ह ै�क इन िनयम/ को पूव(0ापी 1भाव से लागू �कए जाने से �कसी पर कोई 1ितकूल 1भाव नह5 पड़गेा ।  �ट�पण �ट�पण �ट�पण �ट�पण ::::    नौसेना अफसर वेतन िविनयमन, 2017 को भारत के राजप., असाधारण,   भाग-II, खंड-4 म� अिधसचूना सं7या का.िन.आ. 14(अ), �दनांक 03 मई, 2017 के अंतग(त 1कािशत �कया गया ह ै। 
 

 



4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 4] 

NOTIFICATION 

New Delhi, the 25th February, 2019 

S.R.O. 03(E).— In exercise of the powers conferred by Section 184 of the Navy Act, 1957 (62 of 1957), the 

Central Government hereby makes the following regulations to amend the Navy Officers Pay Regulations, 2017, 

namely:- 

1. Short title and commencement. - (1) These regulations may be called Navy Officers Pay (Amendment) 

Regulations, 2019. 

 (2) They shall be deemed to have come into force on the 1st day of January, 2016. 

2. In the Navy Officers Pay Regulations, 2017.- 

 

a) in regulation 5, in sub-regulation (2), in clause (iii), the word “only” occurring at the end shall be 

omitted; 

 

b) in regulation 12, in clause (ii), for the words “their basic pay plus Non Practicing Allowance shall not 

exceed the average of basic pay”, the words “their basic pay plus Non Practicing Allowance and Military 

Service Pay shall not exceed the average of basic pay” shall be substituted. 

 

[No. 1(8)/2016-D (Pay/Services) Part-II-3] 

M. SUBBARAYAN,  Jt. Secy. 

 

Explanatory Memorandum : The Seventh Central Pay Commission has been implemented with effect from 

the 1
st
 day of January, 2016. Likewise, the Defence Personnel of the Union of India are eligible for Seventh Central Pay 

revision with effect from the 1
st
 day of January, 2016. Accordingly, these Rules have been given retrospective effect with 

effect from the 1st day of January, 2016. It is hereby, certified that by giving retrospective to these rules no one will be 

adversely affected. 

 

Note: The Navy Officers Pay Regulations, 2017 were published in the Gazette of India, Extraordinary, Part II, 

Section 4 vide notification number S.R.O. 14(E), dated the 3rd May, 2017. 

  
 

 

 

  
 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 


		2019-02-27T17:24:59+0530
	MANOJ KUMAR VERMA




